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11=10=95 Learaed counsel Mr.R.Dutta for the
applicant moves this application. None is
é;ﬁ):iﬁ“:;ﬁ;ﬁtﬁn: | . present for the respondents.
€. F. of Rs. 50/- ' Perused the contents pf the appli-
dqymucd~wdc . { cation and the reliefs sought{ The appli~
{PO/BD Mo £ )\ ?‘ cant impugnes the letter No.E/UI/1/IM
Pated ‘:”ﬂ )’“ , (Rostr) dated 7-7-94(Annexure A/6). The
: subject matter is stepping up of his pdy
with reference to the pay of his juniors.
Application is admitted. Issue
Y

: N notice on the respondents by registered -
¢ - ’ post. Written statement within six weeks.
List on 24-11-95 for written statement
1 and for further orders,
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Learned RallWay counsel Mr B K.

pSharma seeKs for further tlme for submi—

ssion of wriﬁten statement. Allowed .

List on 19.1.95 for written state-
ment - and further orders. ®

Member

Y

- Nene is present. Cbunter has not

been aubmi tted. ‘
Adjourned to 1.3.1996 for written

statement and further orders.

HMember

_ Mx. Learned counsel Mr.R.Dutta Q
for the applicant. Written statement Hag
not been submitted by the r68pondentso
Mr.S.5harma seeks time xm on béhalf of
Mr.B,KiSharma for submission of written
statement . Seeks time for further 6 weeks.
List on 19-4-96 for hearing. In the mean=~
time respondents are allowed to submit
written statement with copy 1n advance

to the counsel of the applicant.
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1@.@.96/ | : Hone is present for the respon-
" 2 dentas Loavo note of HzaReDutta 1earne&
a@unsﬁl for the applicant.,
Hearing sdjourned %Q}iﬁﬁﬁh%&@f/
In tho meantime respontents may submit
written siatement with copy to the applis

. ) .7‘. 1
' ty
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15-5e96 Learned counsel MreR.Dutta for the
applicant, Learned counsel Mr.®.K.Sharma
for the respondents. " |
Written statcment has not SﬁﬁMittEﬂ3~i
Mr¢Sharma seeks for time to file written
statement.

L _ | - ' bist for hearing on 19«6«96s In the
N meantim@ respmnﬁeats may Bubmits written <
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19:6.96 » Mr R. Dutta for the applicant. Mr B.
K. Sharma for the respondents.

~Written statement has not been submitted.
List for hearing on 7.8.96.

. ' Liberty to the respondents to submit
- My aed”
/ 4}”(;:,,\,4 7 written statement with copy to the counsel
T 0 : for the applicant.

[

f ' | ' Mem%ér
nkm | :

79636  Learnod counsel MreR.Dutta for the
applicante Learnei MceSe arma £or Mreb.Ke
Sharma, Hailway counsel. ‘this casé has
been listed for hearing pending submissic
of written statenent. Mre.S.Sarma informs
that written sctatomont are in a stage of
reaiiness for submission and he seeks

' t €or submission of written
la' eoe Seavs) :it::::? )
List for hearing on 26-8-96.
- The respondents are directed to
VWF“&M s~ .submit the written statencnt before the
— (S{\Al : date with copy to the counsel of applica
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26.8.96 ‘Mr. R.Dutta for the appllcént.

Mr.. B.K. Sha%ma has submltted leave of

absence.

Written statement has not |been submitted.

List for hearing on 16.9.96.
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16.9.96 Learned counsel Mr. R.Dutta for the
. applicant. o ‘I' o .

! : :

Mr. S.Sarma for DMr. B.K.Sharma,
learned counsel for the respondents,'infofms
that written statement is ready and will be

submitted in about one week time; He therefore

_ , R K
ﬁ; W/ ,’(2\0 'buzv\" ,?*0 . prays for short adjournment.

T

Ayt

: Hearing adjourned to ! 3 10.1996. In the
meantime the respondents may submit wrltten
.statement with copy to th% counsel ' of the

.;applicant. . ‘I
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O A. dismlssed v1de common order

in 0.A.175/950 o . o

_ Copy of the order be placed 1n,“_ ’
the O.A. : :
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0.A.No0.224/95 :
.
Learned counsel Mr R.  Dutta for the

" applicant. None for the respondents.

Mr,Dutta is ready for submission. Mr S.
Sérma for Mr B.K. Sharma, however, prays that the
may be given last opportunity to file
written statement on 7.10,96 and adjourn the hearing.
However, since Mr Dutta has ' come ready for his
submissions and- hearing, he is allowed to make his
submissions iﬁ j‘part. The hearing is adjourned to
9.10.96. In the meantime the respondeﬁts shall submit
written statement with copy to the counsel of the

opposite party on 7.10.96 positively.

Hearing adjourned to 9.10.96 as part heard.

by

Me'rﬁber

Learned counsel Mr R.Dutta for the
applicant. None for the respondents. Howeve
a common written statement for the applica=-
nts in 0.A.161/95, 175/95, 209/95 to 212/95
and 0.A.224/95 to 240/95 has been submitted
by the respondents. A copy of which has
been served on learned counsel Mr R.Dutta.’
Mr Dutta seeks time to file rejoinder.
Allowed.

Mr Dutta is directed to serve copy of
the rejcinder on the respondents before the

‘date of hearing.

List for hearing on 20.11.96 as part
heard.
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20=11-96 Lea;nqd counsel Mr.R.%utta for

‘the applicant. MreMeKe“houdhury for
¥rebeKevharma, learnea Railuay Counsel.

List for hearing on 1&-12-9¢ as

part heard.
2
18.12.96 None present. List for hearing on
13.1.1997.
Mégﬁkﬁrfﬂ
nkm
QY’
kille
15.1.97 Learned _counsel Mr R. Dutta for the

applicanté. Leave note of Mr B.K. Sharma, learnec

counsel for the respondents.

List for hearing on 24.1.97.

é%/
Membet

29 .1.97 . Mr R.Dutta,learned counsel for the
applicant and Mr B.K.Sharma.leafned Rai 1w
counsel for the respondents present.

Counsel of both sides have complete
their submissicns. Hearing concluded.

1!@%%5;

Judgment reserved.
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Mr R.Duttz for the applicantajyfab

K.Sharma for the respondents. e |

Judgme;t and order pronounced by
common order in respect of the 23'0r1;
ginal Applications. All Original Appli-
cations except 0.A.Nos.161/95, 235/95 &
238/95 are dismissed in terms of the
order .

0.A.235/95, Jadu Gopal Chakraborty
is disposed of in terms of para é of
the common order.

0.A.161/95, Dulal Kanti Deb and O.

235/95, Ajit Kumar Chakraborty, are

-disposed of in terms of para 9 of the

common order. No order as to costse.
Place copy of the common order in
all the 23 O.as.
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‘Date of Order s This the 12th Day cof Februaryor997.

S Shri G.L.sanglyine, Administrative Member .

v’

- Ooriginal Apglication No.161 of 1995.

'-Shri Dulal Kanti Deb

, - VB -
Union of India & Orse.
O.A. No. 175 of 1995,

' Shri Chitta Ranjan Paul

- Vs =
Union of India & Ors.
O.A.NOo. 209 of 1995

Shri Manindra Lal Deb

‘- Vs =
Union of India & Ors.
O.A. NO. 210 of 1995
shri Ranjit Kumar Dey
- Vs =
Union of India & Ors.
O.A. No. 211 of 1995
Shri Krishna Pada Paul
- VS -
Union of India & Ors.
' O.A. NOo. 212 of 1995

Smt Kali Rani Sarkar & Ors.

Legal heirs of late Jibon Krishna Sarkar .

- Vs - |
Union of India & Ors.
O.A. No. 224 of 1995

)

shri Manilal Roy

- Vs -

‘Union of India & COrs.

O.A. No. 225 of 1995
Shri Priyotoéh Naha
- Vs = 7
Union of India & Ors.

P Applicant

« » « Respondents

« « o Applicant

+« « » Respondents

« « o« Applicant
o o e Respondent$
e o #pplicant
. « « Respondents
« « . Applicant

« « o Respondents

.Applicants

. ; . Respondents
« « o« Applicant
+ + « Respondents
« « « Applicant

» « « Respondents
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Shfi_Kaiaééand»Saha _

- Vs -
Union of India & Orse.

Q.A. No. 227 of 1995

shri Arun Kanti Das
- VS =
Union of India & Orse.

O.A. N0.228 of 1995

shri Parimal Chandra Dey
- Vg -
Union of India & Crs.

O.A. No. 229 of 1995

shri Makhanleal Bakshi
- VS =
Union of India & Crs.

Q.A« NCo. 230 cf 1995

shri Mukunda Ch. Chanda
- Vs =

Union of India & Ors.
O.A. No. 231 of 1995

shri Kartick Chendra Dey

Union of India & Ors.
O.A. NO. 232 of 1995

shri Gopesh Chandra Dam

Union of India & Ors.

O.A. No. 233 of 1995

shri Harendra Kumar Dey
union of India & Orse.

O.h. NCc. 234 of 1995

shri Dilip Kumar Mazumdef’

Union of India & Oors.

O.A. No. 235. of 1995‘V/

- shri Ajit KT . Chakraborty

eVE - T

Union of India & Orse.

O.A. No. 226 of 1995

» i e

. Apﬁlf&aut;~

.Respondents .

iRespbndents;”}

applicant - .|

Re$pondents.;

Applicantf

Respondents

Applican;

Respcndents .

Applicant

Respondents

‘Applicant

Respondents.

Applicant

Respondents.

Applicant

Respondents .

Appifcant.

At
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‘IOOAO NO- 236 Of 19950:_

Shri Ramendra go.unar Basak L e e . Applicant
. = Vs - R ) B
Union of India-&ﬂdrs. D ’ o« o o Respondents -

QO.A. NOo. 237 of 1995

shri Rai Mchan Roy | . . . Applicant
- Vs = ' : .
Union of India & Ors. : « « o Respondents
C.A. No. 238 of 1995 v
shri Jadhu Gopal Chakraborty e « o Applicant
- Vs =
‘ Union of India & Ors. « « « Respondents
O.As NO. 239 of 1995
Shri Rebati Mohan Choudhury o « o« Applicant
- Vs =
Union of India & Ors. ' . . « Respondents.
O.A+ NO. 240 of 1995
Shri Fanindra Kumar Baidya . . . Applicant
Union of India & Ors. " . + « Respondents.

Shri R.Dutta, Advocate for all the applicants.

shri B.K.sharma, Railway advocate for all the respondents.

G.L.SANGLYINE, ADMINISTRATIVE MEMNER

The applications submitted by the 23 applicants

under Section 19 of}the;Administrative Tribunals Act

The respondents Railways have also submltted a common

written statement in respect of all these applications.

2. - The applicants were either holding the post of

- 1985 are disposed of by this common order for convenience.

Fireman °A‘ or Diesel Assistant Driver.cThey were subse-
- . . ‘

quently promoted to their next promotional post of Shunter:

::?t . . - . ContdQ;.ci )
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of facts the dates of promotion of each one of them to f

Shunter BX
kreSpective ap
Sl.No. Name of the applicant

ror the purpose of ready reference

\*4

'K' are given below as. gathered from the
plications under consideration s= = . .-
Date of- promotion

and easier appnecinticn h

_,,»(,, P

1. Sri D.K. Deb 1.1:1986
2. " C.R.Paul 1.3.1985
3. % M.L.Deb 14.2.1985
4. " RiK.Dey 11.2.1984
S. " K.P.Paul 6+12.1985
6. " J.K.Sarkar 7,6;1984
7. " B.L.ROY 19.2.1985
8. * P. Naha 1.3.1985
9. ® K. Saha 14.2.1985
10.*  A.K.Das 14.12.1985
11.%  P.C.Dey 1.6.1984
12.* M.L.Bakshi 14.2.1985
13," M.C.Chanda 13.6.1984
14."  K.C.Dey 22.1.1985
15.* G.C.Dam 1.3.1985
16.% H.K.Dey 14.2.1985
17.* D.K.Mazumder 12.3.1985

18."  A.K.Chakraborty 30.1.1986
19." R.K.Basak 1.3.1985
20.*  R.M.ROY 14.10.1985
21.* J.G.Chakraborty 8.12.1985
22.%  R.M.Choudhury 31.5.1984
23." F.K.Baidya 25.1.1989
3. The categories of employees known as Fireman ‘A’ and

biEsel Assistant Driver are called running staff in the
Raiiways. The apélicants belonged to these categories es the
case may be. Restructuring of all running staff categories
were affected with effect from 1.1.1984 on proforma-fixation

and the monetary benefits consequent thereto were given with

effect from 1l.1. 1985 but the categories of Fireman ‘A‘ and

Diesel Assistant ‘Driver were not restructured. These categories

| were however. given the benefit of Special Pay at’ the rate

Lo e - e
! #.

: c°ntda;;5fa235t;?3¥




. Of K.15/« per month.~whis special Pay was admissible to 30%
of the posts in each categor;tN;BI§‘§peeia pay was given in
N

order of seniority in each category of post. The Special Pa?k‘\\‘i

was given with effect from 1.7.1985. This Special Pay was,
howéver, abolished with effect from 1.1.1986 as a result of
4th Central Pay Commission but the same was allowed to be
taken into account in the fixation 6f pay of Fireman °‘A* and
Diesel Assistant Driver. The grievance.of the applicant is
thet many employees junior to the applicants as fireman"a‘
or Diesel Assistant Driver were drawing higher pay than the
applicants because of fixation of pay due to merger of the
Special Pay which was taken into consideraticn while fixing
the pay of the juniocrs. They had made representation before
the competent authorities of the respcndents but their repre-

sentations were rejected cn the fcllowing grcunds s

"If in the lower grades the junior employee

drawn higher rate of pay than the senior
employee cue to advance increment or
accelerated promotion etc., the stepping
up of pay of senior employee will not
be applicable."

They made further representaticns but no reply was given by

the respondents. Hence this applicaticn.

4. - The respondents have defended their cese‘stating that
the pay of Shunter/Xgxmxsm ‘X‘ promoted prior to 1.1.1986
were fixed at lower stages whereas the pay of those enjoying
the Special Pay was fixed at higher stages‘on promotion as
. Shunter in the‘revised grade. Scme of the applicants c@ttpbgfr
promotion to the post of shunter/Xkxexer °‘&‘ before 1.7.1985,
that is, the date of effect of Special Pay, and they did not
enjoy the benefit of Special Pay as Fireman ‘A’ or Diesel
AssiétantTDrivef. As a result there cannot be any question

of stepping up of their pay while fixing their pay with effect

. contd... 6.
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from 1.1 1986 coieequen~*xu “the 4th Central pay Commission.
S N
- '..um:ner statl'.e that,two a ogplicants, namely. : ;ai Kanti
Deb and Shri Ajf%‘xr. Chakraborty who were prpmoted;after.
1.1.1986 the benefit of fiiaﬁioniof their pay after taking
ihto consideration ofispéciai pay of;&.ls/-per month drawn
by them had alréady been granted. Lesarned counsel Mr Re.
Dutta appearing'for~the.app11cants submitted that the stand
of the reSpondeﬁts in rejecting the prayer of the applicants
to step up their pay is not sustainable as it is not in |
accordance with FR 22 C and the Notification No.PC-IV/86/
‘RSRP/I dated 19.9.1986 issued by the Ministry of Transport,
Department of Railways(Railway Board). Mr Dutta relies on
Note 7 of Rule 7 thereunder and submitted that all conditions
laid dcwn under this Note were fulfilled by the applicants
and as such their prayer is justified. Mr B.K.Sharma,learned

counsel for the-reSpdndents. on the other hand opposes the

contention of Mr Dutta.

S The respondenté have stated in the written statement
that all the applicants except Jadhu Gecpal Chakraborty
(0.A.N0.238/95), Dulal Kanti Deb (O.A;i6l/95):and Sri Ajit
Kr. Chakraborty‘(o.A.23S/95) were promoted as shunter/azx&nxn-
42 before 1.7.1985. Since this is the material date it

has to be mentioned here that the dates of promotion to

4
Shunter as give? by the applicants K.P.Paul as 6.12.85,

A.K.Das as 14.12.1985, R.M.Roy as 14.10.85 and J.G.chakraborty

as 8.12.85 are hot same with the dates given by the
respondents in a sheet at Annexure V to the written state-
ment . These aboLe mentioned cases are Specifically,mentioned

" because 1t will be relevant whether they weré?draﬁing  :

Special Pay as Diesel Assistant Driver from 1.7.1985 to

A I

B .éonta.‘.'7“
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the alleged Gate of their promotion to Shunter. In ;ﬁ:
-case of all other applicants except the four mentioned
abovZE?AJChakraborty. D.K.Deb and F.K.Baidya their dates
of promotion to Shunter wefe before 1.7.1985. All these
applicants were not therefore enjoying Special Pay of
Rs.15/- per month as Diesel Assistant Driver/¥ireman ‘A’.
he states that, A
.Bven in the case of K.P.Paul though/he was Diesel Assistart
Driver on 1.7.1985 he has not stated in his applicaticn
that he was drawing Special Pay after 1.7.1988; Similar
i{s the case of Shri J.G.Chakrabocrty. Sri A.K.Das and B.M.
Roy also have not stated that they were drawing special
pay from 1.7.85 to the dates of their promctiocn. In the
case of F.K.Baidya, the question of drawing special pay
according to him,
cf Ks.15/- per month does not arise as/due to disciplinary
proceeding he was removed from service in 1981 and was
reinstated on 23.2.1989 and given prcmotion as Shunter on
25.1.1989. He has not stated in this application that he
was paid arrear of Special Pay after reinstatement. Also
i{f the date of 26.3.1985 was the date of his prcmotion to
shunter as stated by the respondgnt; in Annexure-V the

questicn of drawing special Pay by thimas Diesel Assistant

Driver after 1.7.1985 does not arise.

6. Note 7 aforesaid reads as follows:

"Note 7: In case, where a senior Raillway

servant promoted to a higher post
before the 1st day of January, 1986
drawn less pay in the revised scale
than his juriior who is promoted toc the
higher post on or after the 1st day

of January, 1986, the pay of the Senior

Railway servant should be stepped up
to an amount equal to the pay as fixed

- for his junior in that higher post. The

stepping up should be done with effect
from the date of promotién of the
junior Railway servant subject to

fulfilment of the following conditions, .

namely,

contd...8




!
A

(a) both the junior and the senior Railway’
servants shculd belong to the same
.cadre and the pcsts in which they have
been promoted should be identical in
the same cadre,

(b) the pre-revised and revised scales of

: pay of the lower and higher posts in
which they are entitled to draw pay
should be identical: and

(c) the ancmaly should be directly as a
result of the application of the
provisions cf Rule 2018B(FR22C) of
Indian Railway Establishment Code
Volume II or any other Rule cr order

regulating pay fixation on such promotion

in the revised scale, If even in the
lecwer post, the junior officer was
drawing more pay in the pre-revised
scale than the senior by virtue cf any
advance increments granted to him,
provisions of this Note need not be
invoked to step up the pay of the
senlor officer.*®

Mr putta submits that all the conddtions mentioned above
) P 4

are fulfilled in his case and further that the last sentence

"§f €VeN e.ccceee.. Officer"does not apply to the present case

of the applicants. Before proceeding further it is essential

to reproduce here Rule 2018(B) of Indian Railway Establishment

Code Volume II

®2018-B (F.R. 22C)-Notwithstanding anything
contained in these rules, where a railway
servant holding a pcst in a substantive,
temporary or officiating capacity is
promoted or appointed in a substantive,
temporary or officiating capacity to
another pcst carrying duties and respon-
sibilities or greater importance than
those attaching to the post held by him,
his initial pay in the time-scale of the
higher post shall be fixed at the stage
next above the pay notionally arrived at
by increasing his pay in respect of the
lower pcst by one increment at the stage
at which such pay has accrued.”

The subject matter in thése applications is fixation of pay

/tf the epplicants:in-thesgrade of iShunter, in view of the

fact that their juniors in the grade of Diesel Assistant Driver/

Fireman ‘A' were drawing higher pay than them on their (junior)

promotion to the post of Shunter.

>




7. As indicated above Mr Dutta has relied on Note 7
§

of the Notification dated 19.9.1986 submitted by the
respondents with their written statement in his submission
though it is seen that this Notification does not find
mentioned in any of the original Applications under consi=
deration. The employees junior to the applicants in the
grade of Diesel Assistant priver/Fireman °‘A* who drew more
pay than the applicants on promotion as Shunter are the °

following according to Annexure=V to the written statement.

Sl.NoO. Name pate of promotion to Shunter
1. sri Santosh Rn.Sarkar 16.1.86
2 » GOpal Ch. my 9.1.86
3. » Motilal Majumder 9.1.86
4. " N.D.Chakraborty 8.10.88

Therefore all these juniors were promoted after 1.1.1986.
The Special Pay of &.15/- per month which they were drawing
petween 1.7.1985 and 31.12.1985 was abolished with effect
from 1.1.1986 but this Special Pay was taken intc considera-
tion for the purpose of fixation of their pay in the revised
scale of pay of Diesel Assistant Driver as a result of the
4th Pay Commission. Consequently on their premotion as
Shunter after 1.1.1986 they carried with them this benefit
and their pay in the scale of Shunter was accordingly

fixed. According to para 5 and & of the written statement

of the respondents and Annexure-V thereto all the applicants
except Jadu Gopal Chakraborty (0.A.238/95), Dulal Kanti

Deb (0.2.161/95) and Ajit Kr. Chakraborty (0.A.235/95)

were promoted as Shunter before 1.7.1985 and they did not
draw their special pay of k.15/-per month which came into
effect from 1.7.1985'in the scale of pay of Diesel Assistant

Driver/Firemen ‘*A‘'. No rejoinder has been submitted by any

contd...10
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of the applicanté to thése statements made by the respondenté

~~and they have nots been Sought to be controverted. It may also

be mentioned here that although one common written statexent
has been submitted by the respondents in respect of the 23
applicants, the learned counsel for the applicants has chosen

to proceed for hearing on the basis of this common written

- statement in respect of all the applications. Therefore, these

statements of the respondents are taken to be correct. It is
the contenticn of the respondents that stepping up of pay is
permissible only when two persons are in the same grade, same
pay scale and the anomaly arises in the same pay scale. It

is seen from the facts Stated above that the case of the 20

- applicants who were promoted to Shunter before 1.7.1985 is

not the same with that of the juniors. It is evident that
the senior emplcyees, namely the applicants, had not drawn
the same pay as the. juniors in the scale of pay of Diesel
Assistant Driver/Fireman °‘A* as the applicants were promoted
before 1.7.1985 to Shunter and did not draw the Special Pay
of Rs.15/-per month. These 20 applicants were not also in the
same cadre of Diesel Assistant Driver/fireman ‘A' as the
juniors as cn and after 1.7.1985. In view of these facts there
cannot be any anomaly in fixaticn 6f their pay in the scale
of pay iﬂ—%be—scale_nf_p?g of Shunter with reference to the
pay of the juniors who were promoted after 1.1.1986 to
Sﬁunter and who stand in a different focting. In the light
of the above the 20 applicants cannot succeed in their
respective applications now under consideration.

8. In the case of Jadu Gopal Chakraborty (0.A.238/95)
the respondents have stated in the written statement that he
dr&w the Special Pay of Ks.15/-per month with effect from
1.7.1985 to 30.12.1985 as he'was promotéd to fhe'post'of
Shunier on 31.12.1985. It appears that he was not allowed -

\

P
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hithp&fIﬁggfon of pay because he was prométed to Shunter on

31.12.1985. Notei7 aforesaid permits stepping up of pay of

a senior employee promoted before 1.1.1986 with reference to

the pay of a

junior promoted on or after 1.1.1986 in the

higher post subject to fulfilment of the conditions laid

down thereund

er. In view of this fact and the fact that

Shri Chakraborty was drawing Special Pay of Bs.15/-per month

till 30.12.1985, that is one day before his promotion, I

consider that
re-consider 1}
case.and the
They are the
sO cn merit.
from the dat

the Chief Pe

. it will be fair tc direct the respondents to

1is case with reference tc the facts of his
Notification No.PC-IV/86/RSRP/1 dated 19.9.1986.
refore accordingly directed and they should do
They shall issue a final order within 3 months

e of receipt of this crder by respondent No.3,

rsonnel CQfficer, N.F.Railway, Maligacn, Guwahati.

The application is disposed of accordingly.

9. In the case of Dulal Kanti Deb (C.A.161/95) and

Ajit Kr.Chakraborty (0.4.235/95) the respondents have submitted
that these 2 applicants were prcmoted after 1.1.1986 and

their bay in the revised scale had since been refixed by
taking intc account Special pPay of ks.15/-. Mr Dutta submits
that the applicants had not aciually received benefit of
the refixaiion. The respondents are therefore directed to
pay these 2 applicants their dues as a résult of refixaticn
of their pay within 3 months from the date of receipt of
copy of this order by respondent No.3 if they had not already
been paid. The 0C.A.N0os.161/95 & 235/95 are disposed of
accordingly.

10. The Original Applications of othér applicants e*clu-
ding 0.A.Nos.161/95, 235/95 and 238/95 aré dismissed. No

order as to costs.
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Guwanss 5. (An ap lication U/S 19 of the RB.T.Act)
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Orlginal Application No. of 1995,

Shri M.L. Roy. , ¢ Applicant.

Union of India & Others P Respondents,

I NDEJX

S1,No Particulars, Annexure No, Pagé.
1, Application ' 1 to 8,

2. Rly.Board's letter No.PC/

III/84/UPG/19 dt. 2§.6.85, - a/1, 9 to 13,

3. Chart showing the date of
promotion,payetc, of the '
applicant and his juniors, A/2,

4, Rly.Board's letter No.PC/Go/

FR-1 dtd, 19.03 .66, A/3.,
S Applicant S representation

dated 9.5,93. A/4,
6. Senior Divisional Personnel

Officer's D.,O. letter No,E/
41/1/LM(Restr,) dt., 8,11,93. A/S5,

7. Divisional Railway Manager{P)'s
letter No.E/4ld/1/LM(Restr.,)
dto 7070940 ) ‘ A/6.

8, . &pplicant representation
dt., 12,08.94 to the Chief
Operating Manager, N.F. Rail=-
way,Mal igaon, Guwahati - 11, Aa/7. 19 to

14,

15,

16,

17,

18.

20.

Mafanyy, Qu



IN THE CENIRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH $ GUWAHATI

(an application Under S}mn 19 of the Administr-
ative Tribunal Act 1985)

“~
-

et
-y
=

Original application No, of 1995,

¥

Shri Manilél Roy, Son of Late R.,R. Roy,
residing at Rly.Qrs.No. L/409/A, Kali=-
bari Colony, Lumding, P.O. Lumding,

District - K Nowgaon,Assam, Pin =78244;
ss0e Applicant.
- Versus =

1, Union of India represented by the
General Manager, N.F. Railway,

Maligeon, Guwahati - 781011,

2. Chief Operating Manager, N.F. Rail-

way, Maligaon, Guwahati - 781011,

3. Chief Personnel Officer, N,F., Rail-

way, Maligaon, Guwahati - 781011,

4, Divisional Railway Manager, N.F,

Railway, Lumding - 782447, /

5, ° Senior Divisional Perscnnel Officer,

N.F, Railway, Lumding - 782447,Assam.

seo e Reépondent .

1. Subject matter of the Application.stepping up

‘of pay of the applicant,

Cont ... P/Zo
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2. Jurisdiction of the Tribunal -

The applicant declares that the sub-
ject matter is within the jurkédiction of the Hon'ble

Tribunal.

3. Limitation :-

The applicant submits that applica-

tion is within the period of limitation,

4, Facts of the Case t=

4,1, That, the applicant is a citizen of
India and is entitled to rights and previledge avail-

able to-citizen of -India.

4,2, : . That, the applicant was appointed

on 02.05.64 as Engine Cleaner in the Mechanical Depart-
ment of N.,F, ﬁailway and was posted at Lumding Loco
Shed, That, he was promoted to the post of Diesel
Assistant Driver(in short DAD) oﬂ 29.66,8§ in Scale

Bse 290=360/- On 1§.02.85 the applicant was promoted

és Shunter ian Scale &s. 290-400/—-0& 1,12.86 the appli-
cant was promoted to the post of Goods Driver in

Scale Rse 1350=2200/=.

4,3, That, the Railway, Board vide letter
-No. PC/III/81/UPG/19 dtd, 2 .6.8§/;ssued Order for
Cadre review and restructuring of Group 'C' and Group
'D' Sraff, In respect of Fireman 'A' and DAD the Spe-

cial pay @ Rs, 15/~ per month to the extant of 30% of

Cont ... P/3.
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the post in each category was sanctioned with effect
from 1.7.85. After, iqtroduction-of the revised Scale
of pay with effecf from 1,1.,86 the element of special
pay was to be taken into account in the fixation of
pay of Fireman and DAD, The ‘above benefit of fixation
and the payment of arrears were made to the concerned

staff vide Bill No., 450-BR/No,1136 dt. 14.06,93.

A copy of the Railway Board's
letter No.PC/III/94/UPG/19
ded, 26166.85(relevant portion)
is annexéd herewith as

., ANNEXURE - /1,

4,5, ) That, Shri N.B. Chakraborty, Shri Moti
Mazumder, Shri Gépal Dey-I1I, Shri Santosh Sarkar, Shri
J. Uddin, Shri P.K, Goéwami, Shri B.D. Roy, Shri K.C,
Roy who are juniors to the applicant as DAD,

4.6, ~ That, Shri J. Uddin, Shri B.D. Roy,
Shri P.K. Goswami,énd Shri K.C, Roy-who are juniors td,
the applicant at the DAD and werg_duning pay of Rse 302/-
in 1983 when the applicant pay as DaD was‘;lso Rse 302/=
But due to marger of special pay~of the above juniors
were fixed atlavhigher stage after they were given the

‘benefit of special pay and its marger,

A comperative Chart showing
the'Pay etc., of the applicant
and his juniors is annexed

herewith as ANNEXURE - A/2,

Cont * 9@ P/4.



4,7, That, in the year 1966, Railway
Board, under letter Né.-PC/eo/Ppl dt.‘ 19,03.,66,
communicated sanction of thé President that when
& Railway servant promoted or appdinted to a hiygher
post 6n or after 1.4.61 draw a lower rate of Pay in
'that post than another Railway servant junior to him
in the lower grade and promoted or applinted subsequ-
ently to another identical post, the pay of the senior
employee in the higher post should be Stepped up to
a figure equal to the pay aé fixed for the junior
employees in that higher post from the date of
promction or appointment of the junior employee,
My
An extracﬁlletter as pub-
lished in the Railwvay Estab-
lish Manual Law and practice
by Shri M,L. Jand, asstt.
Professor, Railway Staff
Training College, Vadodara
is annexed herewith as-

ANNEXURE ¥ A/3.

4.8, _ That, as the pay of the juniors of
the gpplicant were higher than that of the applicant,
the applicant & represented to the Divisional Railway
Manager on 9.§:§3 for stepping up of xke his pay to the
Stage where his junior's pay havg been fixed on being

promoted as Shunters and Drivers,

Cont Xy P/So
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A copy of the said represent-
ation is annexed herewith as
ANNEXURE - A/2,
4,9, That, the Senior Divisional Personnel

officer, N,F., Railway, Lumding(Respdt. No.5) made a
proposal for stepping up of the pay of the senior
employees including the applicaht and submitted the
same to the Accounts Branéh for wvotting but the

Accounts Branch returned the proposal suggesting sub-
mission of papers to Chief Personnel Officer, N.F., Rail-
wai, Maligaon for clarification. Accordingly, Senior
Divisional Persohnel Officer, N,F, Railway, Lumding
sought the clarification of the Chief personnel

Officer, N.F. Railway, Maligaon(Respdt., No.3) vide D.O

LETT ER'S No., E/41/1/LM(Restr.) dated 0%.11.93.

A copy of the said letter No.
E/41/1/LM(Restr.) dt. #.11.93
is annexed herewith as

ANNEXURE - A/6,

4,10, That, the Divisional Railway manager,
N.F, Rallway, Lumding, vide letter No.E/UL/3/LM(Restr,)
dated 7.,7.94 informed Shri C,R. Paul and others who made
mx® representations for stepping up that a reference
was made to Head Quarters for clarification and the

Gwneral Manager(P), N.F. Railway, Maligaon has passed

the following Orders,

Cont ... P/6.
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"If in the lower grade the

junior employee draw higher.

rate of pay than the Senior

2 Employees, due to advance
increment or acclerated pro-
motion etc., the stepping up
of pay of the senior employee
will not be applicable,"

A copy of the letter No. E/UL/
1/LM(Restr,) dated 7.7.96 is
annexed herewith as

ANNEXURE - A/6,

13

4,11, : Tha£, as the clarification given by
the General Manager(P), N.F, Railway, Maligaon wWas notv
on correct éppreciation of fécts and the Orders of the
President, the applicant made ar represéntation to
the Chief Operating Managef(P); N.F.‘Railway, Mal igaon
on 12,08.94 for re-examination of the-applicantXaxxs
case in the proper perpespective and to set right the
iinjustice done to the applicant. But no reply has

been #ume received by the applicant as yet,

A copy of the representa=
tion dated 12.08,94 is annexed

herewith as ANNEXURE - A/7,

5. Ground for Relief

**
i

5.1, That, és the pay of the applicant's
juniors were fixed at a higher stage than that of the
applicant as a meas&re of restructuring benefit, the
applicant is entitled to the benef it of stepping up

rule and to be fixed at the stage where his juniors

cont oo P/7.
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have been fixed at the applicant and his juniors be-
long to same Cadre and the pay of the juniors were
fixed at a higher stagé set as a resu;t of accelerated
promotion or advance increment but due to special pay

granted to the DADs for Cadre restructuring.
5.2 ~ That, the applicant is being paid
less salary due to refusal of the respondents to step-

up his pay as per the Orders of the President.

6. Details of the remedies exhausted :-

That, the applicant has represented
to Respondent No, 2 & 4, the Chief Operating Manager (P),
N.,F. Railway, Maligaon and Divisional Railway Manager,

NF, Railway, Lumding for stepping up of his pay.

T That, the applicant declares that he

- has not previously filed any_application, Writ Petition
or Suit in respect of the subject of thks application

in any other Court or Bench of the Tribunal nor any such

application, Writ or Suit is pending before any of them.

8. Relief Sought =
.. On the facts and ci:cumstances Sub-

mitted above the applicant humbly pray for s-

Issue of direction to the respondents
for refixation of his pay on the basis
of stepping up rule at the stage his

juniors have been fixed and to pay the

arrears with interest,

cont L X 3 4 P/S.
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9. Particulars of application fees -

Indian Postal Order No. 5/47% 4
for rs. 50/-(Rupees fifty) only is

enclosed,

VERIFICATIOBN

I, Shri Manilal Roy, Son of Late R.R.
Roy, aged abou£ 54 years, resident of Qrs.No,L/409/A,
Kalibari Colony, Lumding, P.0., Lumding, District - '
Nowgaon,Assam, Pin = 7824%7, do hereby verify that
the contents of para 4,6,7 & 9 are true to my Know-
ledge and belief and the rest are my submission before
the Hon'ble Tribunal and I have not Supressed any

material facts, v

Signature of the ‘}EPJ' ant,

Dated H

Place . ¢ Lumding,



ANNELURE=A/£,

1 R.BJT. Noalgu/es

_Suﬁjeét: Cadro Roview and Raestructurips of
o Group G _and ‘Dt staff,/ - i

No,PCIII/84/UPG/19, dated 25.6-1985,

o
i , :
.| i Restructuring of cortain Group *C® & D%
cadrgs have becn undor consideration in consultatiba
with the Staff in the Committec of the Departmontal
-Coyncil of the JCM(Railways) foir somotime, Tho -
Ministry of Railways have decided with the approval
of ithe pProsident to rastructure cortain catogoriss

of Group .!'C* & 'D* a3 detallod in the Annoxure
encloscdy : o

{ : i . |
o 2, While implomenting thsse orders
spacifiic instructions gilven in the footnote undor
the different catogories should e strictly and
carefully adhorod to, :

-

.1 3a For the purposd of restructuring the
- cadro strongth as on 1L.1.1984 vill bo taken into
acqount and will includoe Rost Glver and Icave
P Resdérve posts, S S -
| ., 41 Tho staff solocted and posted againsi
| the additional higher grado posts as a resulf of
e rogtructuring will have thoir pay fixed undor Rule .
 2018-B(FR=22.C)-RII We0,f,1~1-1284 on proforma basis
with current paymonts' w.04f,1-.1.1985, The bonafit of
"fization will bo applicable to the chain/resultant yie..,
which'akise from restructuring.

Ao . » _ : .

1 42 Tho posta of Shunting Drivers scala
Rse330=560/~ will be filled from Shuntors grado .
Rso390~400/= on tho basis ¢ sonlority-cum.suitabllity,

© Tha posts of Driver Grade 'C® scalo Rs330-560 will
. hovever, be filled as por oxtant orderg for prouwotion
- of [Shunters to Driver Grads $Ct, Fixation of pay of
Shuntors grade R,290-400/« appointed as Shunting
Driver Grade Rsg330-560/~ will be regulated undor
20184 R-II (FR-22C), Shunting Drivers grade R5,330-560/=
‘appointed as Driver Ct scalo R,330-560 will have thoir
pay fixod under Rule 2017(a)(i1)-RII(FR-22(a)(11)).

. 1 43 The benefit of retrospactive fixation
from 1.1-1884 and curront 'paymont from 1l=1.1985 will
not iba applicable to suehiof thogo cmployees who are
promoted against. vacancios oxisting on the date of
restructuring, They will bo gronted bonmdfits only iron
t :gia}to of promotion ag por rormoel Tulos,

i o |

Loy - o
B S | 7 == R
Pl .

}5}1;’.? | X. Baife, '(,m(cm;

?i:" o . Hﬁgm. Suwahatl-781014,

—'tif : . {
i"’*’ I : X P
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Proey Y iy

Fixution oy P4y on promotion
posts L. aounl 108 &I'ising oyt

Tule 2pl8.y4 (1.), 31%«{:)-“1«,,11.,

of

i, Ihe usstion of Fawoving cortayp anoBalles wrisgng ap
& Yesult of fixation ol puy of Fallvey gorvontsg pFenstod op
appolnted to highgy 03%a after ¢ho Introduodton of Bulc
80£§~B(F.h. 3éC)-h-Ig Rag boaen undgy tha Sonslderatiod of
the bourd for gomgtion past,

8¢ by a otriot applicat Lon of the abovg Fule, 3% puy

happon thyt 4 rullvay sorvant premotod of nppointeq to o
higggr 5% on or after 1.A4.1031 Bey drey o jgugy rats of
Pay in that post than another Yullway CIfvant gunzgr ke Lan
in the lower grade and promotod or eppointed gy 83 ¢u3ntly (o
another ideut{ey) poat, : -

3.  In order to romove thia’unomuly tha Prasidong 3g
Ple4sad to dogidg and 1n aueh gageg %ho pay of the ontey
Cuployso 1n the iighor post shiould Iy otoppod upto g £45urg
gqual to tho puy 4 f120d for gy nlor amployce 4n that

ighar post, Tho stopping Up 8hould be dopg wy h offaot £30n
the dute of promotion or appointront of the Junior g DLy o
and ¥i1] bg subJeot to thg gollowing conﬂiztona, RATDYY

(a) Loth tho Junior and donicr gm i0y069 should balong
to the samo Oudro and tig Pos%s in whigh Shey aave

Ul promoted ¢p appoiutad phould o idonticu) urg
ho 8amg cadrg f aod ;o

(b) The sealo ol pay of the lover ang highor postg in
¥nich they are Sntitled to draw pay ohoulg bo idan.
ticaly and :

(¢) thg ancimaly sho.ld g dirootly ap F¥osult of thg
application of ruloe aols-u(y.u,zauc ~it Il, Bor
OXaaple, if gve,, {n tha lowor post thg guniox Ouployeo
draws {rom timg o tlou: g ntghox rate of pay ¢h
Lo sunior by vivtw of 1158 4on of bPay undor ghe
noxual rujgs 8ay duo to cFant of cdveneg incronongy
or dug to 4eCeloratoy piowotion etao, tng ovigiang
Sontainod {n tnip lottor uil) sot bo 1nvoﬁzd to

8top wp the ray of

4! Tho ordgrg rofixing
dccordance wit, tig

under r-le 3043 (V. i, 27)it
cuployuos wily to Jdrow
8Grvice Woo,f, to daut

5, “Thouse ofdo
aving lesg puy thar
ng on or uftgr 1.4.061
but tihg Wbtual banofyte

the pay

]

@uy «laso
Yould Lg 4

;C:\%) - j )‘1\5) . ,

the aonior

of gho
pProvisionsg ot §:

D on complutinnnt'tho
O of rofixaticn of pay

8 tako.uffgeot fron d.i4.88, Cusop of .
JWwitoss {n fagpeat

bv regul atud Waday
“olseilla £rog 3.3

crar::z.zuam,‘,x,,_gg;/‘ )

i, .
OF dappointranl &g Lleliag

t iy eaplioation of

0mploycaes,
conior emplo 008 in
0r ghall g@ {ﬂﬁw@d

famort of thy

of promotiong csoyrr..

1083,

2. m,?:(/f/,/

Wslinann

Gueinat.,

wiuls,

Toquisite qualifying

thoes otderg
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o coan
The tdvl.Railway Manager(F) ‘
R, ¥, Rlil"y.?.mdﬁlﬂa.

—

&r,

fubste sStepiing up of pay,

¥ith dus respect 7 bey to sutmit a fey
siras for your information & Recegeary sction pleasa,

™hat 24r, ! have bren working sz Goods
Priver from Q! '?-.”?ﬁ.. «and my basic payY ig now %, 15/60/9
But in your Keworandum to,r/s 3/ 1LM(Re-structursng)
of 15.10.92 ¢t 18 sean that the pay of &/sr1 G;C.xwy.rz
Jefuddin, x,C,Rey, ML, Majumcer, MC.hekratorty &
S8R, Sarkar, is now higher than me though they are
Junior to we, ' -

_ Therefore, you ave romquasted to Plrase
look inte thig and arrange to stepping up my pay on
the pay ot my Jundors are highker then me at the

~ ®arliest and thus ohlgge theroby,

! i

Rith regards, -

 Yours fetthtuliy,

mtm;nmm | | -7 Arqs ,9( of 0@#
™he .o 3% T, 1993,  ;| :blzwb/757/1”75
%ﬁs.%g

Pz
x ¥y ha (A a’%

Mailgson, Quwahali-7819 i

bri v,n Chakiraboily, o
CPY kv Hitk L gnon, Sy



CEOATHBAST FRCETIFU GALLWAY,

(FIICR F THE
Do it il (P} LUHDIFG

f *7'A.P,Punli /

o
AR IvAL] ‘i L
. poos s - f » ! : ) '
Dy O oy B/ 141/ LA (Rost e, ) B - D% 8/11/0%
Desr Ehri CHekrabérty, S

tubile Slopping Uy oy L auhiex s,

. In gurmu of Rly« lloerd'a &ettnf bePO~III/84/UIWV13
Anted -0 ﬁ and 13-0+85 clrcnlated undor CPOYMLG'e lottor
Noe BLVL/73/iPte IV DATED RXjod J0«7-05 snd 20085 except tho
categorles JK Pireman 'A' and DADInll othar sunning catogorice
WOre ruvotbqwtured we s fo Jo 1o U2 ¢n profarao {ixation and
wo G £y 1o 1o BG with monatary benelit, The cetopories of Fircuan
"A' ant DADY which wore not re~gtfucturedy wore horgvar given
the Lenallt [of wpucind pay @ nny Ui/~ pens 0 tho oxtont of !
30%/0f postd in each caterory nrd accordingly, sple pay wap
canctioned fn faveur of tho ganivrmost pergony in each uatogorys
/ : ;
. With the Introductlion of ravisod scnle weeofe 151,88
(4th P.C,)y [tho element of gple pny Rns 1B/=wms done awny but
the anme wag nllowed to Ve talan Into account in the fixation
“of pay.ol Fireman®and DAD In tarmi of Rlye Dorrd's lettor Mo
PC=IV/086/Re40/ 5 Aty 13y 0 84 rreelvoed updor QMLP)/HLG's No
Y/ 200/ 111/44(1) - dated 20/7/v i, Thie oxercipe created ansnne
lios whyraby tho pay of ehunter jiromoted prine to ls L4 | )
wvaz fivaed all lower stages vheicus tho pay of thoso enjoying ‘
the gple pay was [lxed nb blgtar ptages on pronotion aa
shuntur in Yho raevimod grades,

Contoqiant on tho Abovuy nov the senlow perronsz
Aravwing lovqr pay than thelr Junlbrs have celalned ctapping
up of thelripay to tha extert of thole Juniore, & pProupopcld
for ptepplng up of the pay of senior pargono was gont ¢
Accounts fog vetting Lut Acccuntn heo returpned the proponal
~about with folloving obisorvalionn:

| 4
It 1s guon feom the enur Yo, WA/ 1/ LM nagts, )

at PPe4 that Junior goniip dArlvees are Araving
m§r@ pay than thelr senlors on edecunt of ¥ixing
of pay nftaer taking opoclol pny of Rze 15/

into necounte |

In gimilar cngon Nly, Dd-'o declolon brp beon

, ohtalneds tut it neen that NAe 's decision vnrics
atcording to merie of {pdividual ‘onsom Uence the
¢ 88 may KindAly ba referred to CPCV?%F.Rly./Mnlignon
for obtalning clnrificention frem Rlye, Doard, "

In ylaw of *ha AY ya, 1t 14q reomrgbed Shnt nacezaary
clnrilienttdn mey plunnag to coerciplestoad Lor Lhe purpose at
an garly datte since thip fes v 1n wout likely to bo ratsed 1n
the 1M alsge '

Thip may pleane “u t-aatgd au urgent by communieating
onrly declgion, -

Wltb ropordp,

{

i

- Yours sinoergly,

D
Tol : . : y; Baru;
81"1 ‘}" n, ch“‘l’\rﬂbf,ﬂ",y' &! Li[{(il, ,m (’ \po .371' o ) -
VARV T MaHgaon, Buwanhal) 781511 ;



- N - ' 12;-—}:\( ‘-) :.' -?..’-'A o‘-c
- . Oillecn ol ke
Fo O8/GI/T/ 2 (Restyl ) DyWIA, NLo Moo
A v Lamdlng, dtds 7/7/5%,
L Shri Chiteh Ranjan Paul,
Goods Driver/Luzding and Othcis

{(Through IF/Iumiing)

PP ]

Y
4/
TKIL /77 94
""" P o, :

Stenping up of pay

In reference te your letter quoted above,
this is to inform you that in connection ¢ith

the above subjeet a reference has been made to

HQ for clarification and Q4(P)/NLG vide his
letter No,i/283/I11/59 (M) loose, dtd: 3/6/94 hzs
passed theorers & follows:. o

n

If In the lower grales the junior
emhloyee dravs higher rate of nay

then the senior emloyee, due to
gwveance rInerement or acceleratet

promotion ete,, the stephing wp of
pay of senicor employee will not be

mpl‘lcd?le. n

s

v
i

et e o G.NeRoy . T

SEARERY 13 % i

for Divil, Rly,Mansger (P),
HoFoRIy.,m:-ng. .

: . . .t
S

o
i
¢

X. @yud:,f N (.W
Waligaop, Giiyunati.781011,

A

o




49- fons i

The Chief Operating Henagor (P),
NQFQMIWW' Malitimno

DT el = P

S1ry Subie Wrong interprotation and itnlepentation
of Illy PA's olers. denrivatisn o
hardshin arising thnx-oof.‘

Rofse GUPI)MLG e clarificatlon vido his Mo,
' B/ BYIIT/59(17) Inoso, dbtds 3,6, 04
cornunlcated wndogp DRI(P)/0iQ's No,
BMUI/3/ U4 ( Restr) dtd, 7/1/%,

1212

Rupaettully’ I bog to subait the following
foctunl nositinrg Hiich mnoar to heave not bown talwn
inte consideration while clarifications as sought for
by the Sr, PO/ 1123 vide his D,o0, lotter 0,E/41/1/ 11
{Rgstr) datel; 8411, 93 hai boun oxtend by QUP)Y /LG
vide his lettepr mndeyr rofercnee,

Juniors drasting ng gher pey ¢ instenl of op raroving the
aonalles in pay arising out of wrang interprotatisn am
loapnt ation by the DRM(P)/IHG of the £4's ord rrg
-~ ¥ogardlng egrmt of Snl. pay to 8aniornnst Firomm(L)/
DADS as mentioned in para.l of the afaoresatd p,o, lotter

That-sir, even if, the mattop is considercd og
80230 of 'Stening w1} thy 1t i,k the elarifieation
given tpmhe G»!(P)/MLG, 1t noy be nolntad out that I aa

¥

|

Contd,,, 2./

1

€ Bl —Aocare

Waligaon, Guaaialic, 4. gll,

PRI~ v - v amn = e



N

| ~+9 - ,ﬁg e /4/7
To

The Chief Operating Henager (P),
N.F.Ral lyny, Mal.igmm.

Subie Wrong interprotation o imnlewcntalion
of Ny Dd's ordorse devpivation ~nd
hardshin arising thoroof._

Refse QI(P)MMLEP S clarifientinn vido his I'0e
/2BYII1/59(1) looso, dtds 3,6, 2
comnunicatod undap DEIP)/ MRS No,
WUL/2/08 ( Rastr) dtd; 7/1/9%4,

13323

Respoctfully, I bog to submit.the following
fectual positions whl’ch opoar to heve not besn taken
into conslderation while claorifications as sought for
by the Sr, PO/ G vide his D,0, letter No.E/41/1/1M
{Restr) datel: 8,11,93 hei been extend by QUTYLILG
vide his letter under roferance,

That Sir, whils the SreDP0 vide his D,0, lettor
rentioned shove had ceorrectly expiained the back sround
of tho Casey the emmhasis hai wrongly bean lald on

. ' Ste'pingup of Pey of senlors to the laval of tha
- Junlors drawing higher nay * fnateed of on removing the
- gonalies in pgy arlsing out of wrong Internrotatisn am
implomentation by the DIRM(?) /114G of tho Dd'g oxd -rs
regording grnt of Spl, Py to seniormoss Firsngn(L)/
DADS as mentinned in pard.l of the aforesald DeQ, lottor
of Sr,DPO/IMG, '

Thet-sir, even ify the matter s congideral gs
& ctse of 'Stepping up' Ln the 1ight of the elariiiecation
glven by the U(P)IMLG, Lt may ba nolntod out that I an
being pald lower payy net bocauso 1y juniors enjoy ing
;(lifber pq; hu.:égoen gx'a:tedb( é) alvance mcremgut orl
__ era promotien bat simply been 88 b; or

) | N e\ e
@ Ly o fath tho specia pay o !%3.15/%/)/

Dely hilch vhen eonsidorel at the tims of fixation of
ISRP106 scole of pay ver, 1,86 raised thelir Hoy to
highor stags then m inspite of mygels veing sonler to
shove n ad also having boen nromoted to hipher

&38lo exrlior to these Junior eolloagues, Had the Spl,

7 been grmted to the 8mlicrnost only o desired by

he Rly,Board, thp momsﬁ’ and eonsaquontial deprivation

rod wo all,

being suffe by Eo not have arisen at

\
|

| Contd.,. ::1-/

o

nlligﬂon, Gua ,'.“la'u.- IV

g § b



20~ / e
e . «la : A
- That 3ir, onother sspect of the wrong interpretation
and mplementahen of the Kl'g orders in rrgand to the grant
of 8pls pay in Guestion as induldged in by the DRM(P)/LMG
need a;‘gp.tio,bc clearly peinted out whick is a2z under:.

. Teet, some of the genior incumbente including nyself
kad been dect- red prompted eh ad from “‘,?/3?@?5 (Ref .50 .10,
' ef seniority list for Shunte By ‘

WHE(P )Ll g E@_ggmgﬁ{sz Q61 25.5.86 showing tue nogition
a8 an .4 .85) virile tha restructuring berelit to Loso Rinning
85827 othsr then ¥/monsh & DATE 85 well e Spseis) vay o
308 penisrmpss a0y the B/saced & DAD: had boen granted
L ¥de Ta1oM with Meanetal BIe it wef,1.1,85,Bat ingpite
- ef kaving been In e Orafe of WmonsADAD By %o _ S
- {the preceeding day of 1y prowoticn to the ®ades of Skun er/B,
I wves net awnrded wich the boneflt of Speclal pey alteough

I 'Bed besn senier in the. Gada cEB/man=-&4/DAD  to the Junior
celicaguen 28 abave meniionsd, Eid tk® benesit of E3dspey .
‘baen awnrded to we o Bod heen dus ag per Porpg ‘2 orders my
pey on pramotion &8s well ag st the time of fixatien of mag
frem 10186 {n terns o8 btk CFO award would bave been maet
bigker than vhat I bad ‘#etually been paid witk,. [ ews

Undep the sbove circunstenses I would Buzbly pray for

- - your kind intsrvention, g thorough o~ oxemynatien of my
. anse 4n Lit's trpe pernze\mw atd sete right the wreng _gom

sation vith in a reasonable. time ( of 3 menthg s |

mast) I wiil be left with no other aitemm:%u bt tét

seek Jjustigs threugh tie Juddclery, .1, kowiver, bepe thst
o suck a .;:flm&*amgtmtial cespulsicn,

e L#M Para-§ of Board'z eiraular 7,

25/6/85 raods .as under e

" The restructuring orders. g
-visislise 'gr'gnt og 891:’;°-‘.~ : .
pey to certain eantegories, E N

. gb: grent of Spl.pay will : 4‘*”77

No.po/IIBs/RG atds e 06{1&/0%] |
| )

be effective from 17,85~ - . 57 . g 94

Qﬁl}’co“ . -

o £ Dyita, {Advocars)
Batigaon, Guwahati.781911,

. [ )
| o .
:
.
.

rouloted under |
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